HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® & ok ok ok

Uvo TIFICA Tloﬂ

No: %Q\\\\ of 2025/RG/LP Dated_1 & .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tariq Ahmad Khan
S/0 Gull Zaman Khan
R/0 Panzgam Pati Reddi, Tehsil Kralpora, District Kupwara

Vide Notification No. 2092 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order - e =3
=y ~or
(Mohammad Yasin Beigh)

Regitﬁr Administra?’;/n

No: &6UE Y renp patea: 14| WNowal

Copy forwarded to the: -

e Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

3. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Tariq Ahmad Khan, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % k%

{NOTIFICA TION}

No: 84S of 2025/RG/LP Dated . .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ubaid Gull Ganie
S/0 Ghulam Mohmmad Ganie
R/0 Bindoo Zalangam, Tehsil Kokernag, District Anantnag

Vide Notification No. 2094 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order ;

Oz \a,)_o”)/f

(Mohammad Yasm%elgh)

Rﬁéjtrar Admmlstrz%l/on

No: (BBQ\'\'B*‘ QO /RG/LP Dated: (Qk c\“lﬁ 23

Copy forwarded to the: -

1s Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag .

8: CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ubaid Gull Ganie, Advocate
...... for information and necessary action.

’

\ g

Re 1strar Administ tlon




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k ok ok

{NO TIFICATION }

No: 2996 of 2025/RGILP Dated /6 .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Pir Baseer Ullah
S/0 Pir Ghulam Nabi
R/0O Dar Mohalla, Nigeen Bagh, Tehsil & District Srinagar

Vide Notification No. 908 of 2024/RG/LP Dated 30.05.2024 has been
declared as Absolute/Final.

By Order i
\_/m‘s

-
(Mohammad Yasin Beigh)

Reg@tjlr Administra(;i;(n

No: b0 SSO - SF/ReLP Dated: [6-09- 205C

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

8 Mr. Pir Baseer Ullah, Advocate

...... for information and necessary action.

o
N,Gq 5§
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Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® kK k%

pvo TIFICA TION}

No: oMk of 2025/RGILP Dated \4 .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Javeed Ahmad Navoo
S/0 Wali Mohammad Navoo
R/O Tangpora War Mohalla, Tehsil Pattan, District Baramulla.

Vide Notification No. 749 Dated 19.09.2019 has been declared as
Absolute/Final.

By Order

',
(Mohammad Yasin Beigh)

Regn@r Administratjon

No: OV RI-QQ /RGP Dated: \E\“\ 'Lb)\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

S Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

8; CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
1 Mr. Javeed Ahmad Navoo, Advocate
...... for information and necessary action.

\/\0" o
Reglstrar Admlmstra/
(e




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % Kk ok

[No TIFICATION }

No: rsQ\‘\'_\ of 2025/RG/LP Dated_({ .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rafia Rafeeq

D/0O Peer Najam Ud din

R/0 Qasba Khull, Bungam Tehsil D.H. Pura Damhal Hanjipora
District Kulgam

Vide Notification No. 67 of 2024/RG/LP Dated 20.02.2024 has been
declared as Absolute/Final.

L}

By Order /
o5 LS
(-) . \U rUO\ w

(Moham asin Beigh)
Registrar Admlmstrwn

@/}

No: Qmﬂ&ﬁrﬂk /RG/ILP Dated: __ L& | C% [202%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Rafia Rafeeq, Advocate
...... for information and necessary action.

M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

[ NOTIFICA TIONJ

No:%&\& of 2025/RG/LP Dated\Jm .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Saqib Rasool

S/0 Ghulam Rasool Lone

R/O0 Hadipora, Rafiabad Lone Mohalla, Tehsil Watergam, District
Baramulla

Vide Notification No. 2087 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order /
»J’ 3
A5 100
n v \0 rUO\

(Mohammad Yasin Beigh)

Registrar %ministr:%ijn

No: ébc\q\'%&\t@WRG/LP Dated: HB\ Q\)’Lw_S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Saqib Rasool, Advocate
...... for information and necessary action.

Vs
T
R opit \pm/mf
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% k%

[ NOTIFICA TION}

No: 38M 9  of 2025/RGILP Dated \L .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sheikh Mudasir Amin
S/0 Sheikh Mohd Amin
R/O Sadiwara, Tehsil Dooru, District Anantnag

Vide Notification No. 22 Dated 05.04.2018 has been declared as
Absolute/Final.

By Order :

222 ans

(Mohammad Yasin helgh)

Re&)ls/trar Admlmstratlon

No: 5\ O \2_/RG/LP Dated: kb‘ "\ |20 2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

S Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

B: CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sheikh Mudasir Amin, Advocate
...... for information and necessary action.

oS

Reglstrar AdmlmQt/ratlon

@//9/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok %

{NO TIFICA TION}

No: 50Sa  of 2025/RG/LP Dated (X .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bazilla Muzaffar

D/0O Mohammad Muzaffar Bhat

R/0O Mughal Mohalla Chattabal, Tehsil Srinagar South, District
Srinagar

Vide Notification No. 2552 of 2024/RG/LP Dated 23.10.2024 has been

declared as Absolute/Final.
~f‘} \g
\ oq‘..\,o
. \m’d/‘w 0r
(Moham Yasin Beigh)

Rﬁs;strar Administrz%i/on

No: L\\M'S ~)0 /RG/LP Dated: (ﬂ(c\)uz{

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Bazilla Muzaffar, Advocate

...... for information and necessary action.

\ e

Reglstrar Admmlstrﬁon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok k ok

[ NOTIFICATION }

No: 255\  of 2025/RG/LP Dated L .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Iqra Nazir
D/0O Nazir Ahmad Pandit
R/0O Buchwara Dalgate, Tehsil Khanyar, District Srinagar

Vide Notification No. 128 of 2023/RG/LP Dated 10.02.2023 has been
declared as Absolute/Final.

By Order /
w S

(Mohammad Yasin Beigh)

Re@i/strar Administr:zgi/on

No: @lbl\ )& /RG/LP Dated: (&1' C\\%Qj

Copy forwarded to the: -

il Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

f Ms. Igra Nazir, Advocate

...... for information and necessary action.

: \/'0‘%%—(

Registrar Administra?on

@/5@/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

[ NOTIFICA TIONJ

No: 5652  of 2025/RG/LP Dated_{{ .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Roziya Bashir
D/0O Bashir Ahmad Paray
R/0O Khushi Pora HMT, Tehsil Shaltang, District Srinagar

Vide Notification No. 2578 of 2024/RG/LP Dated 24.10 2024 has been
declared as Absolute/Final.

By Order .
n v
(Mohammad Yasin Beigh)
Registrar Administrzt/ion

A%

No: (x\bm _5¢ /RGILP Dated: (él 3]3—0z§

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. ,
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
g Ms. Roziya Bashir, Advocate
...... for information and necessary action.
\

n . . . .
Registrar Admmlstragjn

A5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
&k ok ok K

@o TIFICA Tloﬂ

No: 2033  of 2025/RG/LP Dated |\ .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Tabish Shamim
D/0O Peerzada Shamim Ahmad
R/0O Awoora Pir Mohalla, Tehsil & District Kupwara

Vide Notification No. 2090 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order V mﬁ

(Mohammad Yasm\ﬁelgh)

@lstrar Administration

No: Bl b’é’)rt\\\ /RG/LP Dated: \&\4\ 2028

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Tabish Shamim, Advocate
...... for information and necessary action.

s k58

Registrar dmlmstratlon

L, s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % sk ok %

[ NOTIFICA TION}

No: 26SY  of 2025/RG/LP Dated |& .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Saba Roheen
D/0O Bashir Ahmad Wani
R/0O Dargah Pathan Mohalla, Tehsil Hazratbal, District Srinagar.

Vide Notification No. 2037 of 2025/RG/LP Dated 17.06.2025 has been
declared as Absolute/Final.

By Order A
' k/'wwr‘\—vlf
500

P
(Mohammad Yasin Beigh)
Registrar Administra%n

o A

No: SIENS-S 2. /RGP Dated: (\E\Q\\\%LS

\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Saba Roheen, Advocate

...... for information and necessary action.

)
oL L\
egi \r/ \O,o‘\
Registra ministrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

ENO TIFICATION }

No: 208§  of 2025/RG/LP Dated (X .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tamana Kawoosa
D/0O Mohd Shareif Kawoosa
R/O Gogji Bagh, Tehsil & District Srinagar
Vide Notification No. 2083 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order

1
o
W .c—!\uw
(-) * \/"%'
(Mohammad Yasin Beigh)
Registrar Administragion

/Y-

No: 5\8S% 0 /RGILP Dated: s \\ °\\\'Lo %S

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

. Ms. Tamana Kawoosa, Advocate

...... for information and necessary action.

\

Registrar Administration

ey
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

LNO TIFICA TIONJ

No: LoSE  of 2025/RG/LP Dated \{ .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sabiya Rashid
D/O Abdul Rashid Danga
R/0O Gousia Colony Bemina, Tehsil Central Shalteng, District Srinagar

Vide Notification No. 2082 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order \/‘ A g

(Mohammad Yasin Beigh)

@gjtrar Administration

No: () \WWe\~- &N /RG/LP Dated: ’“\3\7/07/5

Copy forwarded to the: -

11 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

5. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sabiya Rashid, Advocate

...... for information and necessary action.

L\ e

Registrar Administration

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

{NO TIFICA TIONJ

No: 2887  of 2025/RG/LP Dated (L .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sakeena Abbass
D/0O0 Mohammad Abbass Sofi
R/0 Mallabuchan, Tehsil Pattan, District Baramulla

Vide Notification No. 2081 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order o
ML —E NS

(Mohammad Yasin Beigh)

Registrar Administra§;n

L

No: S\& &41-14 /RG/LP Dated: ( i \ A2 02§

N\

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

o= CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sakeena Abbass, Advocate
...... for information and necessary action.

P V%ﬂf

Registrar Administration

Q-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % k%

[ NOTIFICATION }

No: 20S& of 2025/RG/LP Dated \& .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Seerat Yasin
D/0 Mohammad Yasin Bhat
R/0 Khawja Bazar Nowhatta, Tehsil Khanyar, District Srinagar.

Vide Notification No. 2079 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order :
. wtgeq S
(I.\?ohammad Yasin Beigh)

R@@i/strar Administrag’m
BV

No: S\N\\-QY /RGLP Dated: tkl“\\% 28

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

& Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Seerat Yasin, Advocate

...... for information and necessary action.

Registrar Administr?/ion

U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok

{ NOTIFICA TIONJ

No: 2659 of 2025/RG/LP Dated_ [, .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Razia Nabi
D/0O Ghulam Nabi Ganaie
R/0O New Colony Kachwa Muqam Tehsil Wagoora, District Baramulla

Vide Notification No. 2072 of 2025/RG/LP Dated 18.06.2025 has been

declared as Absolute/Final.
W
MM
ek \\/ \O N

(Mohammad Yasin Beigh)
Registrar Administragiron

U &%

No: &\ QS-X) /RG/LP Dated: 1£\ Q\\ i

|

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

7k Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Razia Nabi, Advocate
...... for information and necessary action.

A il

Registrar Administration

Tk
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok k% ok

[ NOTIFICA TION]

No: 32a &o of 2025/RG/LP Dated (& .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rumaisa Bashir
D/0O Bashir Ahmad Dar
R/0 Bagoo Rampora, Tehsil Tulamulla, District Ganderbal

Vide Notification No. 2070 of 2025/RG/LP Dated 18.06.2025 has been

declared as Absolute/Final.
A
wA M
et
\/ 0

(Mohammad Yasin Beigh)
istrar Administrag'jn

5

By Order

No: 81022 \o0 /RGILP Dated: | 5]“\\;@2\"

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Rumaisa Bashir, Advocate

...... for information and necessary action.
I
ot 5y
M v \U ','0‘\ 5
Re@tt‘ar Administrag)/n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % k%

[ NOTIFICATION J

No: 2661 of 2025/RG/LP Dated 4 .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Omar Majeed Mir
S/0 Abdul Majeed Mir
R/0O Mir Mohalla Krusan Lolab Tehsil Lalpora, District Kupwara

Vide Notification No. 2066 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order
o>
M;U
(Mohammad Yasin Beigh)
Registrar Administration
-t

No: OI\B\-Q /RGP Dated: | k\\“\\@.o 2 <

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.

2: Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Omar Majeed Mir, Advocate
...... for information and necessary action.

e
e N il
Reéi/strar Administratq/’on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % ok

pvo TIFICATION ]

No: >6k7. of 2025/RG/LP Dated\& .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nasheem Rashid

D/0 Abdul Rashid Bulbul

R/0O 224 Garden Lane near Dhar Pharmacy Chanapora, Tehsil &
District Srinagar

Vide Notification No. 1889 of 2025/RG/LP Dated 16.06.2025 has been

declared as Absolute/Final.
- \O0 "

(Mohammad Yasin Beigh)
R@istrar Administration

By Order

/
No: S\ e \L  /RGLP Dated: \E\“\\}cz&

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Nasheem Rashid, Advocate

...... for information and necessary action.

g
\ |t

\O

9
Reglstrar Admlmst @
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k%

{ NOTIFICATION }

No: 2082  of 2025/RG/LP Dated |\ .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Monisa Mansoor

D/0O Mansoor Ahmad Mir

R/O0 700 Iqgbal Colony Sonwar, Tehsil Srinagar South, District
Srinagar

Vide Notification No. 2060 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order
c,plﬂ/f

(Mohammad Yasm Belgh)

Regls@:ar Ad lstragn

No: S\\W\— LY /RG/LP Dated: QA ‘\\\% 2N

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Monisa Mansoor, Advocate

...... for information and necessary action. -

L4
k//'%w
- i
Regi@tr/ar ?;Einistrgon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

[ NOTIFICA TION}

No: 2664 of 2025/RG/LP Dated & .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mahnaz Manzoor

D/0O Manzoor Ahmad Hakroo

R/O Peer Iqgbal Lane-B, Rajbagh Avamwari, Tehsil & District
Srinagar

Vide Notification No. 2062 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order y

o G211 Y
iy ‘\/ Ols 0%
(Mohammad Yasin Beigh)
Registrar Administratg/n

P

No: &\ \2S-22. /RG/LP Dated: \k\"\\\lui

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mahnaz Manzoor, Advocate

...... for information and necessary action.

\0

Regés)t/rar Admlmstrg;on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

{NO TIFICA Tloﬂ

No: 2865  of 2025/RG/LP Dated (A .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Murifat Jan
D/O0 Mohammad Maqbool Mir
R/0O Achagoza Bamno Mir Mohalla, Tehsil Rajpora, District Pulwama

Vide Notification No. 1982 of 2025/RG/LP Dated 17.06.2025 has been
declared as Absolute/Final.

By Order ;
Ny
oS LY
' : ho,'”é‘
(Mohammad Yasin elgh)
Registrar Admlmstrat

no: S§\\32 My /RGP Dated: tk\j’\ \\uz&

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2 Secretary, Bar Council of India, New Delhi.

S Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Murifat Jan, Advocate
...... for information and necessary action.

k/‘/"if

Reglstrar dmmlstratlon

(B




24

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k% %

[NO TIFICA TION}

No: 2864 of 2025/RG/LP Dated & .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mukadas Fatima
D/0O Nisar Sahil
D/0O Chinar Colony Baghat, Tehsil Chanapora, District Srinagar.

Vide Notification No. 2056 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order

k/’/‘\""‘w

(Mohammad Yasin elgh)

Registrar A;%Tlstrat&

No: G\ W\ MR /RGP Dated: K\)\ \\Lm,&

Copy forwarded to the: -

y Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mukadas Fatima, Advocate

...... for information and necessary action.

v
e k}/\c’\»frac\-)f
Re@istrar dministra 8i;)n




25

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok X

{NO TIFICATION J

No: >8K7\  of 2025/RG/LP Dated \\ .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Mursaleen Showkat
D/0O Showkat Hussain Kanth

R/O Friends Enclave, New Airport Lane H.No. E02 , Tehsil & District
Budgam

Vide Notification No. 2052 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order

o S
s .'.
)’ t_/' o’ac\ WM
(Mohammad Yasin Beigh)
Registrar Administrag:n

No: &AL SC /RG/LP Dated: kB]““\\\zQz(

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mursaleen Showkat, Advocate

...... for information and necessary action.

o
" \o0"
Registrar Administration
@ 9
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK k%

[ NOTIFICA TION}

No: 2745 of 2025/RGILP Dated // .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Munazah Fayaz
D/O Fayaz Ahmad Kumar
R/0O Arigam, Tehsil Tral, District Pulwama

Vide Notification No. 1942 of 2025/RG/LP Dated 17.06.2025 has been
declared as Absolute/Final.

By Order .

w
e -
ram B K/'/Wd“
(Mohammad Yasin Beigh)
Regi@r/ar Administragin

No: 5074~ 2! RGP Dated: 7~ 09- 2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

o CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Munazah Fayaz, Advocate

...... for information and necessary action.

rL
Tk
Registrar Administra gn

U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok % k%

[NOTIFICA TION}

No: 3058 of 2025/RG/LP Dated {5 .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Madina Azad
D/0O Azad Ahmad Wazir
R/0O Kanidajan, Tehsil Charar-i-Sharief, District Budgam

Vide Notification No. 2045 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order /‘ ¢
ke

(Mohammad Yasin Beigh)
Registrar Administragn

No: b 1Q6-2e3 /RGP Dated: 669~ 2005

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 4 Ms. Madina Azad, Advocate

...... for information and necessary action.

S Cloaea

Registrar Administration

C
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ko

LNO TIFICA Tloﬂ

No: _'d&3 of 2025/RGILP Dated_\} .00.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ibtisam Gani
D/0O Abdul Gani Dar
R/O Hatiwara Lethpora, Tehsil Pampore, District Pulwama

Vide Notification No. 2041 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

L)

"
(Mohammad Yasin Beigh)

Reg@r iji@ljnﬁistratigl

No: 5\%\* 1 /reP Dated: \f\\ ‘\\%L(

By Order

X\
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Pulwama.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7= Ms. Ibtisam Gani, Advocate

...... for information and necessary action.

&

4

o\ Leranng

Registrar Administrat'@;l

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok k%

[NO TIFICA TION]

No: 5b\%  of 2025/RG/LP Dated b .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Iqra Ahad
D/0O Abdul Ahad Najar
R/O Ferozpora, Tehsil Tangmarg, District Baramulla

Vide Notification No. 2040 of 2025/RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order

k/%
(Mohammad Yasin Beigh)
Registrar AdmmlstrTXnon

&\ l\'l -\ /R6/1LP Dated: | &\ % \'143 2L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Iqra Ahad, Advocate

...... for information and necessary action.
I

A
Registrar Admmnstr}/

)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok k%

[NOTIFICA TION}

No: &5\  of 2025/RGI/LP Dated \b .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Humaira Nabi
D/0O Gh. Nabi Ashai
R/O Shaheed Gunj, Tehsil & District Srinagar

Vide Notification No. 1887 of 2025/RG/LP Dated 16.06.2025 has been
declared as Absolute/Final.

By Order
* %x{
o’ o "oc\
(Mohammad Yasin Beigh)
Registrar Administratg;n

No: §\2-20-271 /RGP Dated: (E\C\\‘Mv_g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

£ Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5: CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Humaira Nabi, Advocate
...... for information and necessary action.

\

’J-ﬁ
\/’%{/{
cH g \C).
Reéistrar Admlmstratl?;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% ok ok

[ NOTIFICATION }

No: SS\L  of 2025/RG/LP Dated_({ .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Firdous Ahmad Bhat
S/0 Abdul Rehman Bhat
R/0O Murran, Tehsil & District Pulwama

Vide Notification No. 2030 of 2025/RG/LP Dated 17.06.2025 has been

declared as Absolute/Final.
(Mohammad Yasin elgh)
Reglsé)/arA glmstraﬁon

No: B\ >1 Q-3S/RG/ILP Dated: (&\C\\‘Mzé

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2 Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Firdous Ahmad Bhat, Advocate
...... for information and necessary action.

\ 2%

R AW
Registrar Administration

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok K %k

[ NOTIFICA TION}

No: 3>5\%  of 2025/RG/LP Dated (& .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Afshana Rasool
D/O Ghulam Rasool Lone
R/O Ferozpora, Tehsil Tangmarg, District Baramulla

Vide Notification No. 2025 of 2025/RG/LP Dated 17.06.2025 has been
declared as Absolute/Final.

By Order Lon
! k/‘%lf

0 L
(Mohammad Yasin\ Beigh)

Reg(zﬁar A;]%istratiy

No: K8 12.3¢.42 /R6/LP Dated: IQ\C\'\%L{

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Afshana Rasool, Advocate

...... for information and necessary action.

L J )
Registrar Admimstragm

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok ok %

{ NOTIFICATION }

No: 3%\  of 2025/RG/LP Dated \\ .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aafaq Afzal
S/0 Mohamad Afzal
R/O Peer Mohalla, Tehsil Tulmulla, District Ganderbal

Vide Notification No. 2024 of 2025/RG/LP Dated 17.06.2025 has been

declared as Absolute/Final.
Y
Mok k‘ﬂ/w
(Mohammiad Yasin Beigh)

Regjstrar Administration

o

By Order

No: 5\ 2N-€\ Rerp Dated: _\ B\ )28 T

Copy forwarded to the: -

i Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aafaq Afzal, Advocate

...... for information and necessary action.

e

Registrar Administration

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok %

[NO TIFICA TION}

No: 18\  of 2025/RG/LP Dated [X .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aroosh Bashir
D/0O Bashir Ahmad Bhat
R/O Tral I Bala Kantroo Mohalla, Tehsil Tral, District Pulwama

Vide Notification No. 2021 of 2025/RG/LP Dated 17.06.2025 has been
declared as Absolute/Final.

By Order

(Mohammad Yasin Beigh)

Reglﬁar Admmlstratl&

No: 8252~ SN /ReiP Dated: &) °\\'ch§

Copy forwarded to the: -

i Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Aroosh Bashir, Advocate

...... for information and necessary action.

n ) . . .
Registrar Administration
0 A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K k%

{ NOTIFICA TIONJ

No: A of 2025/RG/LP Dated \ & .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Audnan Nasir Masoodi
S/0 Nasir Hussain Masoodi
R/0 Masoodi Mohalla, Aripanthan, Tehsil Beerwah, District Budgam

Vide Notification No. 2018 of 2025/RG/LP Dated 17.06.2025 has been
declared as Absolute/Final.

By Order %M
-k \/’w el

(Mohammad Yasin ﬁeigh)

Registé)zi Administrati)/n

No: _B\ 2 &0 &7 /RGLP Dated: \ S \X\u’br\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
,.r}‘ <
)" e
Registrar Administra in

7. Mr. Audnan Nasir Masoodi, Advocate
...... for information and necessary action.
s@t/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

{NOTIFICA TION}

No: 0 07 of 2025/RG/LP Dated [lé .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tahseen Nabi
S/0 Ghulam Nabi Bhat
R/0O Kohistan Colony Safapora, Tehsil Lar, District Ganderbal

Vide Notification No. 851 of 2025/RG/LP Dated 13.03.2025 has been
declared as Absolute/Final.

By Order
(Mohammad Yasm elgh)

No: é@ égé "é/YRG/LP Dated: / é / 9/ @/ g/

Copy forwarded to the: -

yIF Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

D. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Mr. Tahseen Nabi, Advocate

...... for information and necessary action.

Ve
\My
Al N U
Registrar Administration

L e




37

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % k% Kk

[No TIFICA TION]

No: 30D of 2025/RGILP Dated lé .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ansha Rashid
D/0O Abdul Rashid War
R/0O Warpora, Tehsil & District Ganderbal

Vide Notification No. 864 of 2024/RG/LP Dated 30.05.2024 has been
declared as Absolute/Final.

By Order J

'J,
wn . 45
(7 . \/ \0!'0 '-20

(Mohammad Yasin Beigh)
Registrar Administration

No: éﬂ&é’% ="]| /RGILP Dated: ' b e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

D. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T: Ms. Ansha Rashid, Advocate

...... for information and necessary action.

o
PPy
e
LN e
Registrar Administration

Lo §
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' EEEE

(NO TIFICA TION}

No: 30 I|  of 2025/RGILP Dated |4 .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Yawer Elahi Sofi
S/0 Showkat Ahmad Sofi
R/0O Model Town-A, Tehsil Sopore, District Baramulla

Vide Notification No. 2085 of 2023/RG/LP Dated 13.09.2023 has been
declared as Absolute/Final.

By Order e
M .

(Mohammad Yasm}3eigh)

Reglséiar Admlmstratl g

No: 50 LY (; —76 2Rap Dated: / é 09~ 292—5

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla. -

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
y & Mr. Yawer Elahi Sofi, Advocate
...... for information and necessary action.

Ws |
Regls@ar Admmlstratlgu
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % ok ok %

(NO TIFICATION }

No: 52 ] 3. of 2025/RGILP Dated [b .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Umar Bashir
S/0 Bashir Ahmad Bhat
R/0O Shar Shalli, Bhat Mohalla, Tehsil Pampore, District Pulwama

Vide Notification No. 1848 of 2023/RG/LP Dated 06.09.2023 has been

declared as Absolute/Final.

(Mohammad Yasm Belgh)

Registrar Adhtratlon
© ¥
No: 607,6% 7/l /RGILP Dated: (b 6G- D |

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Umar Bashir, Advocate

\
...... for information and necessary action.

\/mf

é/strar Admmlstratlon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok k%

[ NOTIFICATION J

No: 26/ of 2025/RG/LP Dated H,; .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Saqib Manzoor

S/0 Manzoor Ahmad Mir

R/0O Bangdara Reshipora, Hasan Abad Colony, Tehsil Kreeri, District
Baramulla

Vide Notification No. 2033 of 2023/RG/LP Dated 12.09.2023 has been
declared as Absolute/Final.

By Order )

s

- .
(Mohammad Yasin Beigh)

Regist@iAdginistrati%;

No: b@?l}'ﬁ-iaf /RGILP Dated: | (30 G+ 220

Copy forwarded to the: -

i b Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Saqib Manzoor, Advocate

...... for information and necessary action.

L\

Registrar Administratiy;

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
SR

[NOTIFICA TION}

No: 3¢y of 2025/RG/LP Dated_[{ .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Najma Nazir
D/0O Nazir Ahmad Ganaie
R/0O Shutloo Rafiabad, Tehsil Rohama, District Baramulla

Vide Notification No. 2474 of 2024/RG/LP Dated 04.10.2024 has been
declared as Absolute/Final.

By Order

A)

N~
w .
P \/’WW
(Mohammad Yasin Beigh)
Registrar Administrati’));l

No: 6073@ 9.9—',;7/RG/LP pated: b 7 92228

/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3. © Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Najma Nazir, Advocate

...... for information and necessary action.

Registrar Admmlstratlg/n

W, /2«
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok ok %

{NO TIFICA TION}

No: 20 (8 of 2025/RGILP Dated |4 .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Muteeb Firdous
S/0 Firdous Ahmad Najar
R/0O Chana Mohalla Chattabal Tehsil & District Srinagar

Vide Notification No. 2472 of 2024/RG/LP Dated 04.10.2024 has been
declared as Absolute/Final.

By Order
,ut\»’w«f

(i\”l’ohammad Yasin Belgh)
Re lstrar Administration

No: é@?o?@”’gS//RG/LP Dated:

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

S Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Muteeb Firdous, Advocate

...... for information and necessary action.
\

s
A \/‘\f:,o‘ﬁf

Registrar Administrat@n

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k %

{ NOTIFICA TION}

No: 30\ of 2025/RG/LP Dated \& .09.2025

Provisional admission- as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irshad Ahmad Ahanger
S/0 Gh Nabi Ahanger
R/0O Prang Plang Tehsil Kangan, District Ganderbal

Vide Notification No. 2457 of 2024/RG/LP Dated 04.10.2024 has been
declared as Absolute/Final.

By Order i
M AN
- or
(Mohammad Yasin Beigh)

R(@istmr Administra})iin

No: Eb"\\ﬁ~3§ /RG/LP Dated: | &\ 0\\\'2_@ 2.<

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Irshad Ahmad Ahanger, Advocate

...... for information and necessary action.

\

o \ RS

R@istrar Administration

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok ok %

{NO TIFICATION 1

No: >\ o 2025/RGILP Dated \ L .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ab Wahid Lone
S/0 Ali Mohd Lone
R/0 Jawahirpora Lam, Tehsil Aripal, District Pulwama

Vide Notification No. 2445 /RG/LP Dated 26.09.2024 has been declared as

Absolute/Final.
A
| Ww
(Mohammad Yasin Beigh)
Re%@ls/trar Administrati &

No: S¥\ SN~ LY /RGP Dated: E’\q\\

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ab Wahid Lone, Advocate

...... for information and necessary action.

o
‘ / "rﬂj
' V \0 \
Registrar Administration

Qe
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

LNOTIFICA TION}

No: S\ %  of 2025/RGI/LP Dated \ L. .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Junaid Rashid
S/0 Abdul Rashid Sheikh
R/0O Amlar, Tehsil Tral, District Pulwama

Vide Notification No. 892 of 2024/RG/LP Dated 30.05.2024 has been
declared as Absolute/Final.

By Order A
A2
). k—/vo/ﬁ{ﬁ{

(Mohammad Yasin l}eigh)

R(éi/strar Wistmtg}l

No: lsa\ 6S-\)L /RG/ILP Dated: \’“\ “\\%Lg

Copy forwarded to the: -

1- Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
s Mr. Junaid Rashid, Advocate

...... for information and necessary action.

(
>
\__
‘oN ol
Registrar Administratg(;n

L A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok ok

[NO TIFICA TION}

No: %e2n  of 2025/RG/LP Dated L .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Hamid Ullah Mir
S/0 Ghulam Ahmad Mir
R/0 Ahmad Abad, Tehsil D.H Pora, District Kulgam

Vide Notification No. 879 of 2024/RG/LP Dated 30.05.2024 has been

declared as Absolute/Final.
( ohammad Yasin Beigh)
@si'ar Admmlstratlx/

No:LB\?ﬂ'\"b~ QN /RG/LP Dated: \k\ °\\\L¢>n

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

& Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

s CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
A\ ey

7. Mr. Hamid Ullah Mir, Advocate
...... for information and necessary action.
Reglstrar Administra 10;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok k%

{ NOTIFICA TIONJ

No: 25%\  of 2025/RG/LP Dated\#, .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Afsha Ayoub
D/0 Mohd Ayoub Dar
R/O Solina Bala, Tehsil South, District Srinagar

Vide Notification No. 857 of 2024/RG/LP Dated 30.05.2024 has been
declared as Absolute/Final.

By Order .
WA

- ) (6]
(Mohammad Yasin Beigh)

Reg@lﬁar Administration

No: (Sb"\%\.—&&) /RG/LP Dated: \E\f\\uzj

Copy forwarded to the: -

dx Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. ‘

y 2 Ms. Afsha Ayoub, Advocate

...... for information and necessary action.

Nl ey
f{z@istrar Administrag/on
, /? /21{
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

[NO TIFICATION }

No: 2821 of 2025/RGI/LP Dated (L .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Irtiqa Imtiyaz
D/0O Imtiyaz Ali Wani
R/O Bilal Colony Krangsoo, Tehsil Mattan, District Anantnag

Vide Notification No. 3200 of 2024/RG/LP Dated 31.12.2024 has been
declared as Absolute/Final.

By Order )
- \_/;%K

(Mohammad Yasin Beigh)

Regi@t/l”ar %istrat)i;n

/
No: SOVRA-AL /RGP Dated: ‘\E\ Alen, §

\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

0. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

 §8 Ms. Irtiga Imtiyaz, Advocate

...... for information and necessary action.

M/“JOJQ\:\&»’\_‘
) o
Registrar Administration

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
% sk ok ko

{NO TIFICATION }

No: 5012 of 2025/RG/LP Dated (L .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Humaira Manzoor
D/0O Manzoor Ahmad Dar
R/0O Maharaj Pora Lane 15, Batamaloo, District Srinagar

Vide Notification No. 197 of 2023/RG/LP Dated 13.02.2023 has been

declared as Absolute/Final.
A
E =) 9z o]rias

(Mohammad Yasin Beigh)

Reg@‘ar Administrati?)r/l

No: &b'kc\'\;- QWyRG/LP Dated: IE\\ ﬁ\\?_s y

By Order

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Humaira Manzoor, Advocate

...... for information and necessary action.

ﬂ.‘\_/w‘"g/fn\;'l;

Registrar Administratipn

0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok k%

[No TIFICATION }

No: 58)Y of 2025/RG/LP Dated (4 .09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Burhan Ud Din Bhat
S/0 Gh Mohe Ud Din Bhat
R/0 Mukhdam Mohalla Watapora Payeen,Tehsil & District Bandipora

Vide Notification No. 3198 of 2024/RG/LP Dated 31.12.2024 has been
declared as Absolute/Final.

By Order

k/'W

(Mohammad Yasin Bel\g%)

Reg®rar Admmlstr}

No: SOROS-\1ReLP Dated: l@\f’\\}m 23

Copy forwarded to the: -

1R Principal District and Sessions Judge, Bandipora.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Burhan Ud Din Bhat, Advocate

...... for information and necessary action.

Registrar Administrati n

7.8
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok %

{ NOTIFICA TION]

No:262C  of 2025/RG/LP Dated |-{ .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Suhail Ahmad Malik
S/0 Mohmmad Yaqoob Malik
R/0O Batakote, Tehsil Pahalgam, District Anantnag

Vide Notification No. 3080 of 2024/RG/LP Dated 13.12.2024 has been
declared as Absolute/Final.

By Order %\X
0L R

(Mohammad Yasin Beigh)

R@eiistrar %dministrax(;n

No: 80812-20 /ReLP Dated: | g\ ﬁ\ZA 25

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Suhail Ahmad Malik, Advocate

...... for information and necessary action.

o
v 24
ﬁggistrar Administrat"zo/n

o A%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

[No TIFICA TION}

No: 2004 of 2025/RG/LP Dated \L .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Numaan Altaf
S/0 Altaf Hussain Shah
R/0O Old Chanapora Lone Mohalla, Tehsil Chanapora, District Srinagar

Vide Notification No. 3065 of 2024/RG/LP Dated 13.12.2024 has been

declared as Absolute/Final.
)
AM
wo—="
=3 )\/'.O—(T‘\"M

(Mohammad Yasin Beigh)
Registrar Administration

O 7.

No: (56&2\ N /RG/LP Dated: \ Q\ ‘\\\‘Lo 2.8

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette. :

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y Mr. Numaan Altaf, Advocate

...... for information and necessary action.

' (/J:a_%w')/{-
) T =N
Re@rar Administration

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k % % %

{No TIFICA TION}

No: Lt)"\ of 2025/RG/LP Dated \L .09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Subrat Mehraj
D/O Mehraj Ud Din Dar
R/O Chanpora Kujar, Tehsil & District Ganderbal

Vide Notification No. 3079 of 2024/RG/LP Dated 13.12.2024 has been
declared as Absolute/Final.

By Order /
NN
- uofﬁu

(Mohammad Yasin Beigh)
Registrar Administratiz;

No: £0&99 ~ 34 /RGLP Dated: \ E\ C‘\\\'Hn,i

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

> Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal.
B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Subrat Mehraj, Advocate

...... for information and necessary action.
*

W and

5 :
Registrar Administrau%n

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k k%

{ NOTIFICATION ]

No: 5028  of2025/RG/LP Dated (L 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Kawreen Rasool
D/O Nasir Hussain Mir
R/o Wahdatpura Tehsil & District Budgam

Vide Notification No. 3056 of 2024/RG/LP Dated 13.12.2024 has been
declared as Absolute/Final.

\

By Order WA
: VM\'(
~ \Q "~

(Mohammad Yasin Beigh)

Regisgir jdministrat%;

No: 50237\ /RG/LP Dated: \& 09.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Kawreen Rasool, Advocate

for information and necessary action.

N
AL -
ﬁ >y UPOR 15
Registrar Administratio
Aok s e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok %

{ NOTIEICA TION}

No: 2829  0of2025/RG/LP  Dated | L 09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Gazala Showkat
D/o Showkat Ahmad Shah
R/o Old road Gagribal Boulverd Tehsil Khanyar, District Srinagar

Vide Notification No. 3046 of 2024/RG/LP Dated 13.12.2024 has been
declared as Absolute/Final.

By Order '
K’M’f

‘ (Mohammad Yasin Beigh)

Reglst}'ar Admn:nstratlo&

No: OBRYS-C2. /reip Dated: D 09.2025

Copy forwarded to the: -

1: Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5: CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Gazala Showkat, Advocate.
for information and necessary action.

Reglstrar Dwgumstra ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

[NO TIFICA TION}

No: 262c  of2025/RG/LP Dated X 09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Andhleep Wani
D/o Ghulam Nabi Wani
R/o Wussan Bangil, Tajpora, Tehsil Karhama, District Baramulla

Vide Notification No. 3036 of 2024/RG/LP Dated 12.12.2024 has been
declared as Absolute/Final.

By Ord
y Order ‘W‘Lf

(Mohammad Yasin Bel gh)

Registrar D;A/‘dmlmstratlg/

No: 6882~ KO /RGP Dated: & 09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Andhleep Wani, Advocate

...... for information and necessary action.

0 \/){c%f

Registrar Administratgr:

ey
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

[ NOTIEICA TION}

No: 283\  0of2025/RG/LP Dated L 09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Aijaz Rashid Lone
S/o Abdul Rashid Lone
R/o0 Anderhama Lone Mohalla, Tehsil Drugmulla, District Kupwara

Vide Notification No. 3034 of 2024/RG/LP Dated 12.12.2024 has been
declared as Absolute/Final.

By Order |
(Mohammad Yasin elgh)

Regnstr& gmﬁatx/

No: éb& tl- &8 /RGP Dated: \& 09.2025

Copy forwarded to the: -

1= Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
74 Mr. Aijaz Rashid Lone, Advocate
for information and necessary action.

S o
Regisét):i:ﬁfm in stra}}g/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % ok ¥

[ NOTIFICA Tloﬂ

No: 827 of2025/RG/LP Dated | & 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Parvaiz Ahmad Najar
S/0 Bashir Ahmad Najar
R/0 Wanihama Tehsil Beerwah District Budgam

Vide Notification No. 2573 of 2024/RG/LP Dated 24.10.2024 has been

declared as Absolute/Final.

By Order

W M
(Mohammad Yasin Beigh)

Registrar Admlnlstratg/)n

No: 0088914 /RGP Dated: _lﬁ__og.zozs

Copy forwarded to the: -

1.
2
3.

4.
5.

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Parvaiz Ahmad Najar, Advocate

for information and necessary action.

\/%r
Reglstrar mlstratl
e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok

[NO TIFICA Tloﬂ

No: 3273 of 2025/RG/LP  Dated_\L 09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Rahil Akbar
S/0 Mohammad Akbar Magry
R/0O Kandi Khass Mugdampora,Tehsil Handwara, District Kupwara

Vide Notification No. 2577 of 2024/RG/LP Dated 24.10.2024 has been
declared as Absolute/Final.

By Order an

- O =
(Mohammad Yasin ]}eigh)

Registrar 3dministratg)/n

No: 56&“\1—&‘% /RG/LP Dated: S 09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kupwara.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Rahil Akbar, Advocate
...... for information and necessary action. -

o,
NS
h' k_/\‘U’A

Registrar Administration

Sk 7|

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k ok k%

[NO TIFICATION }

No: 5539  of2025/RG/LP  Dated \L. 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ayman Gulzar
D/0O Gulzar Ahmad
R/O Pazilpora Tehsil & District Budgam

Vide Notification No. 2550 of 2024/RG/LP Dated 23.10.2024 has been

declared as Absolute/Final.
\\/_/M‘l’r

(Mohammad Yasm Belgh)
Registrar Administratipn

ey

By Order

No: E0T88-A). /RG/LP Dated: & 09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Ayman Gulzar, Advocate
...... for information and necessary action.

o

\

%
Reglstrar Mﬁxl:nmstratlon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok ok %

[ NOTIFICA Tloﬂ

20%S  of 2025/(RG/LP  Dated |L 09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Aarif Mohammad Khan
S/o0 Gulam Mohammad Khan
R/o New Colony Aarath Tehsil Narbal, District Budgam

Vide Notification No. 99 of 2025/RG/LP Dated 22.01.2025 has been
declared as Absolute/Final.

By Order V w/,:;‘); s

(Mohammad Yasin Beigh)

Reglsgtr}r Ajmlm;;mtl

No: ABQAR-AN/RGILP Dated: |b  09.2025

Copy forwarded to the: -

g. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Aarif Mohammad Khan, Advocate

...... for information and necessary action.

0N

n: \0 "
Registrar Administratiog/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % ok %

{ NOTIEICATION }

No: 5621  of 2025/RG/LP  Dated \L 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Qazi Aamir Muneer
S/o0 Muneer Ahmed
R/o Dhani Tehsil Karnah, District Kupwara

Vide Notification No. 93 of 2025/RG/LP Dated 22.01.2025 has been

declared as Absolute/Final.

By Order

o ey

(Mohammad Yasin Belgh)

Registrar Agmmlstratlo

No: &bﬂ o\~O0 /RGP Dated: \ L 09.2025

Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mr. Qazi Aamir Muneer, Advocate

...... for information and necessary action.
../-/
Reglstrar Agmmlstra lg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% % %

(No TIFICATION }

No: 2027 of 2025/RG/LP  Dated 11 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Muneeza Shafi
D/o Mohammad Shafi Dar
R/o Syed Sahib Rajouri Kadal, Tehsil Khanyar, District Srinagar
Vide Notification No. 92 of 2025/RG/LP Dated 22.01.2025 has been

declared as Absolute/Final.

By Order .
W ah
ok : .\lcl)'('c\
(Mohammad Yasin Beigh)

Registrar gdministrati(gl

No: 5609 \L  reip Dated: b 09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Muneeza Shafi Dar, Advocate

for information and necessary action.

l{e?gistrar ministration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k ok %

[ NOTIFICATION }

No: 2539 of 2025/RG/LP  Dated !% 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Imran Bhat
S/0 Gh. Mohd Bhat
R/0O Qazi Pora, Tehsil Chadoora, District Budgam

Vide Notification No. 180 of 2023/RG/LP Dated 13.02.2023 has been
declared as Absolute/Final.

By Order

3

w2

(Mohammad Yasin Beigh)
Registrar Administration

No: Qhﬂﬂ >\ /RG/LP Dated: ’6 09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploadlng on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Mohd Imran Bhat, Advocate
...... for information and necessary action.

Ug-v‘LS

ﬁ\/‘\u/m's

Registrar gmmlstrah g/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ko

[NO TIFICA TION}

No: 2659  of2025/RG/LP  Dated \L 09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Hikma Hassan

D/o Ghulam Hassan Bhat

R/o Beeroni Kahti Darwaza Rainawari, Tehsil Khanyar,
District Srinagar

Vide Notification No. 90 of 2025/RG/LP Dated 22.01.2025 has been
declared as Absolute/Final.

By Ord
y Order &/\Oﬁ’c\,\,\ﬁ

)
(Mohammad Yasin Beigh)
Registrar Administratio

ek 9L

No: DERIS-2)_ RGP Dated: b 09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5; CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Hikma Hassan, Advocate

for information and necessary action.

'y

BN
ﬁZeg.isMisﬁfg
iRy a2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ k ok k%

[ NOTIFICA TIOI\Q

No: D0  of2025/RG/LP  Dated \S 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Younis Ahmad Dar
S/0 Shair Ali Dar
R/O Ganai Doori Alamgari Bazar , Tehsil Eidgah, District Srinagar

Vide Notification No. 27 of 2025/RG/LP Dated 08.01.2025 has been
declared as Absolute/Final.

By Order /‘-
A= NS
,7 . ho r(fe"'w
(Mohammad Yasin Beigh)

Regi}si&( A ministratign/

No: £6A22 NS /RGP Dated: b 09.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

9: CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Younis Ahmad Dar, Advocate

for information and necessary action.

v
o \/:ﬁ/‘\'\ J
egistrar Administrati
S Yy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ k ok k%

[No TIFICA Tloﬂ

No: 20N\ of 2025/RG/LP Dated \ L 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shabnum Khursheed
D/o Khursheed Ahmad Turk
R/o Kandi Tehsil Karnah, District Kupwara

Vide Notification No. 24 of 2025/RG/LP Dated 08.01.2025 has been

declared as Absolute/Final.

By Order

e,
\__ueZgvd
‘ AU
(K’B)hammad Yasin Beigh)
Registrar Administration

=

No: &oAWN-\Q /RGP Dated: \b 09.2025

Copy forwarded to the: -

18
2.
3.

4.
5

o

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Kupwara.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Shabnum Khursheed, Advocate

for information and necessary action.

Rigistrar Administratio
ks 4% ¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok ok

{ NOTIFICA TION}

No: 28\  of2025/RG/LP Dated (& 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahnawaz Amin Dar
D/o Mohd Amin Dar
R/o Chee Anchidoora Tehsil & District Anantnag

Vide Notification No. 23 of 2025/RG/LP Dated 08.01.2025 has been
declared as Absolute/Final.

By Order 5
"
,de}'_w\

(Mohammad Yasin Belgh)

Regi }gj zmlmstratm&

No: 58aYQ.-SE /RGP Dated: | & 09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi.

8 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
i Mr. Shahnawaz Amin Dar, Advocate
...... for information and necessary action. B

lzczgig}a{ Agmi;ﬁgioin/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® k ok koK

[ NOTIFICATION }

No: 2042 of 2025/RG/LP  Dated_\\ 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Saqlain Mushtaq
S/o Mushtaq Ahmad Lone
R/o Nowpachi Tesil Marwah, District Kishtwar

Vide Notification No. 21 of 2025/RG/LP Dated 08.01.2025 has been
declared as Absolute/Final.

By Order
N\

) o
(Mohammad Yasin ﬁeigh)

Registrar Administratio

No: BAAS1-bY /RG/LP Dated: |& 09.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 & Mr. Saqglain Mushtaq, Advocate

for information and necessary action.

v
\/%\/)/
\&"~
Registrar Administration

Sy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % k%

[ NOTIFICATION J

No: 24977 of2025/RG/LP Dated /6 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Razia Gowher
D/o Gulam Nabi Itoo
R/o Sandoo Tehsil & District Anantnag

Vide Notification No. 19 of 2025/RG/LP Dated 08.01.2025 has been

declared as Absolute/Final.

By Order

\/%/rww

ohammad Yasin Beigh)

Reglstra[ jmlmstrath

No: o 209~ QIS JRG/LP Dated: [b 09.2025

Copy forwarded to the: -

1.
2,
3.

4.
5.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Razia Gowher, Advocate
for information and necessary action.

\/ \)0
Reglstrar dministration

st m%/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok koK ok

L NOTIFICATION ]

No: 2978 0f2025/RG/LP  Dated /b 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rubeena Bashir
D/o Bashir Ahmad Bhat
R/o Pahlipora Safapora Tehsil Lar District Ganderbal

Vide Notification No. 18 of 2025/RG/LP Dated 08.01.2025 has been
declared as A%olute/Final.

By Order )
o W

)
(Mohammad Yasin Beigh)

Registrj:%dministration
s S Yy

, \
No: &%QZ“‘{OC( /RG/LP Dated: [b_09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
74 Ms. Rubeena Bashir, Advocate

...... for information and necessary action.

r

A ‘L)
A\

Reglstr : mmlstratlon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % k%

[ NOTIFICA TION}

No: =779 of2025/RG/LP  Dated (6 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rakeeba Bashir
D/o Bashir Ahmad Teli
R/o Teliyan Tehsil Sopore, District Baramulla

Vide Notification No. 17 of 2025/RG/LP Dated 08.01.2025 has been
declared as Absolute/Final.

By Order v, :
& s

(Mohammad Yasin Beigh)

Registrar Qdministratioz/

No: (oolipX —)4. /RG/LP Dated: [€ 09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Rakeeba Bashir, Advocate
for information and necessary action. R

ar ministration

g}

o

I{Qgi

str
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

- (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok k%

[ NOTIFICA TION]

No: 2/'452/7 of 2025/RG/LP  Dated_J/4 09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Tehreem Nazir
D/0O Nazir Ahmad Sultanpuri
R/0O New light colony, Tehsil Sopore, District Baramulla.

Vide Notification No. 2091 of 2025 RG/LP Dated 18.06.2025 has been
declared as Absolute/Final.

By Order \
WW

(Mohamm asin Beigh)

Reglstra:”%mlmstratly

No: O U2 —2» /RGILP Dated: b 09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Tehreem Nazir, Advocate
for information and necessary action. »

h,-’
dﬁ"\/)/
Reglstra M‘%mmlstratlo
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® Kk kK

{NO TIFICATION }

No: 24 |  of 2025/RG/LP  Dated_/{ 09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Shahid Ashraf
S/0 Mohd Ashraf Mir
R/o Parimpora Gulbagh, Tehsil Central Shalteng, District Srinagar

Vide Notification No. 95 of 2025/RG/LP Dated 22.01.2025 has been
declared as Absolute/Final.

By Order
/%UQ—S

(Mohammad Yasin Beigh)

Regwmmlitratlog

No: b0 21— 28 /RG/LP Dated: [f_09.2025

Copy forwarded to the: -

i1 Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Shahid Ashraf, Advocate
for information and necessary action.

Registrar

X
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® k ok ok ok

LNO TIFICA Tloﬂ

No: L‘f BI.  of 2025/RGILP Dated 16 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nimra Ashfaq
D/0O Ashfaq Ahmed Bhat
R/O Firdous Abad Batamaloo, Tehsil & District Srinagar

Vide Notification No. 1951 of 2023/RG/LP Dated 11.09.2023 has been
declared as Absolute/Final.

By Order e
A 2
n . Vmw
(Mohammad Yasin Beigh)

Registra§ Administrati(‘)g

No: bo U 29~236 /RGILP Dated: [609.2025

Copy forwarded to the: -

e Principal District and Sessions Judge, Srinagar.

s Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Nimra Ashfaq, Advocate
for information and necessary action. A

o s

Registrar Administration

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

[NO TIFICA Tloﬂ

No: 2 2¢)2 of2025/RG/LP  Dated_/5 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Syed Amash Ali

S/0 Syed Mohd Ali

R/0O Kazmie Lodge, Munawara- Adad, Tehsil Khanyar,
District Srinagar

Vide Notification No. 2000 of 2023/RG/LP Dated 12.09.2023 has been
declared as Absolute/Final.

By Order \
Ay

ohammad Yasin Beigh)

Registrgr!Administratio&
No: é&é 3;‘“# /RG/LP Dated: / 09.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

25 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Syed Amash Ali, Advocate
for information and necessary action. :

N,
[V
Registra§ Administrati%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok k%

[ NOTIFICA TION]

No: %By of 2025/RG/LP  Dated_ /4 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tufeel Ahmad Wagay
S/0 Gh. Ahmad Wagay
R/0O Sadunara, Hastikhan, Tehsil Hajin Distruct Bandipora

Vide Notification No. 1235 of 2023/RG/LP Dated 05.06.2023 has been

declared as Absolute/Final.
o
w &
P B k/‘\o?mu

(Mohammad Yasin Beigh)
Registrar Admlmstratlol}/

By Order

No: boLuS —~CRGLP Dated: |4 09.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bandipora.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Bandipora.
5: CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7 4 Mr. Tufeel Ahmad Wagay, Advocate
for information and necessary action.

...... \W
@wtrar Admlmstratlo
Wk 1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k%

[NO TIFICA Tloﬂ

No: 4R % of 2025/lRGILP  Dated_ /£ 09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Tahir Mushtaq Lone
S/0 Mushtaq Ahmad Lone
R/0O Batapora, Khanda, Tehsil B.K. Pora, District Budgam

Vide Notification No. 1231 of 2023/RG/LP Dated 05.06.2023 has been
declared as Absolute/Final.

By Order
e
n . t/%xg

(Mohammad Yasin Beigh)
Registrar Administratio&

o
No: 5005% ~40 /RGILP Dated: [ 09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Budgam.

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Tahir Mushtaq Lone, Advocate
for information and necessary action. 'J_,’

Registrar Administration

Wk G |



9

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok k%

U’O TIFICA Tloﬂ

No: MQ@ of 2025/RG/LP  Dated (é 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sahil Javaid
S/0 Javaid Ahmad Bhat
R/0O Batpora, Safapora, Tehsil Lar, District Ganderbal

Vide Notification No. 1205 of 2023/RG/LP Dated 05.06.2023 has been
declared as Absolute/Final.

By Order 9

~)
(Mohammad Yasin Beigh)
Registrar Administratiog/

No: 60@&/ ;é (9 /RG/LP Dated: (l(é 09.2025

Copy forwarded to the: -

15 Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Sahil Javaid, Advocate

...... for information and necessary action. o
L//'/
O\ L
0 . q W

Registrar Admmlstratloz/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k %k % %

[ NOTIEICA TION]

No: 2 B F of2025/RGILP  Dated [4  09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahid Habib
S/0 Habibullah Shaikh
R/0O Wara Sangam, Tehsil & District Budgam

Vide Notification No. 1194 of 2023/RG/LP Dated 05.06.2023 has been
declared as Absolute/Final.

By Order \
A
wL :
o L/P oro'e\'“\""r

(Mohammad Yasin Beigh)
Registrar Administration

Sty oyl

No: EGQ h=7LRe1LP Dated: |6 00.2025

Copy forwarded to the: -

LE Principal District and Sessions Judge, Budgam.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Budgam.
B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Shahid Habib, Advocate
for information and necessary action. .

o
N2 ey
lstrar Admmlstratl
Sl gy

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* sk ok k%

LNo TIFICA Tloﬂ

No: 24 AN of 2025/RG/LP  Dated_[{ 09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Jameel Hussain Gillani
S/0 Mohmmad Anwer Shah
R/O Paranpillan, Gillani Mohalla, Tehsil Uri, District Baramulla

Vide Notification No. 1069 of 2023/RG/LP Dated 02.06.2023 has been
declared as Absolute/Final.

By Order ,

(Mohammad Yasin Beigh)

Regis\térj vi(b(min;'zratim&/
No: }0&7? ~BYRG/LP Dated: Zé 09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2:; Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Jameel Hussain Gillani, Advocate

for information and necessary action. )

Registrar Administration

Sk S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k k%

[NO TIFICA TION}

No: 2989  of 2025/RGILP  Dated_/b__09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Jahangeer Hassan
S/0 Gulam Hassan Dar
R/O Pehlipora Safapora, Tehsil Lar, District Ganderbal

Vide Notification No. 1067 of 2023/RG/LP Dated 02.06.2023 has been
declared as Absolute/Final.

By Order e
- - \/W

(Mohammad Yasin Beigh)
Registrar Administratiorﬂ/

.

No: boURS —{Pfi /RGILP Dated: _|b__09.2025

Copy forwarded to the: -

= Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Jahangeer Hassan, Advocate

for information and necessary action. \

\__aRns

Registrar Administrati

Aok 12
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %k %k k

{NO TIFICATION }

No: LD of2025/lRGILP  Dated /4 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Danish Ali Tarry
S/0 Ali Mohd Tarry
R/0O Shalagam, Mazar Mohalla, Tehsil Bijbehara District Anantnag

Vide Notification No. 1030 of 2023 RG/LP Dated 01.06.2023 has been
declared as Absolute/Final.

By Order

wl e
V 'ﬁbw
o \0
(Mohammad Yasin Beigh)

Regis»té?Administratig

No: 6O 43— Okep Dated: I 002025

Copy forwarded to the: -
Principal District and Sessions Judge, Anantnag.

1.
2.
3.

4.
5

&

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

District Bar Association, Anantnag.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Ali Tarry, Advocate

for information and necessary action. .;-"
AN
k/%\’r
! N

Registrar Administrati

ey e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok %

{ NOTIFICA Tloﬂ

No: 29 (| of2025/RGILP  Dated_J4 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bisma Ayaz
D/0 Muhammad Ayaz Wani
R/O Firdousabad, Batamaloo, Tehsil & District Srinagar

Vide Notification No. 1016 of 2023/RG/LP Dated 01.06.2023 has been
declared as Absolute/Final.

\l

By Order
RY2%%
T
(Mohammad Yasin Beigh)
Registrar Ad(umstratlx/

No: ADSG( ~BfRreLp Dpated: [/ 092025

Copy forwarded to the: -

1: Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Bisma Ayaz, Advocate
for information and necessary action.

=\
\/M‘
Reglstrar gmmlstratl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok ok ok

[NO TIFICA TION}

No: 2.4 Q& of2025RGILP  Dated_|b__09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aaliya Ali
D/O Ali Mohamad Bhat
R/0O New Colony bulbul Bagh Barzulla, Tehsil & District Srinagar

Vide Notification No. 1001 of 2023/RG/LP Dated 01.06.2023 has
been declared as Absolute/Final.

By Order wA_
o k-/%;f

(Mohammad Yasin Beigh)

Registrar Adminizzratio?;

No: bo 589~ b jreup pated: 1b 092025

Copy forwarded to the: -

12 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Aaliya Ali, Advocate
...... for information and necessary action. :

A ‘{’ A

Reglstrar Administration

Bk G |

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok %k X

{ NOTIFICA TION}

No: _2.4 /]2 of 2025/RGILP  Dated_/4 09.2025

~ Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arif Ahmed Khan
S/0 Mohammad Afzal Khan
R/0O Rajpora, Thandakasi, Tehsil & District Baramulla

Vide Notification No. 990 of 2023/RG/LP Dated 31.05.2023 has been
declared as Absolute/Final. :

By Order :
u pn2A—
- A

O
(Mohammad Yasin l1‘3eigh)
Registrar Administrag;n

No: lé <] 7/ Q{//RG/LP Dated: |6 09.2025

/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Arif Ahmed Khan, Advocate

...... for information and necessary action. JJ"
R
: \V

A
Registrar Administration

et £2¢ I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % k%

pvo TIFICATION }

No: _ 24 QY of 2025/RGILP  Dated /4 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Kasir Mehmood

S/0 Yasir Mehmood

R/O Patushay, Tehsil & District Bandipora

Vide Notification No. 162 of 2023/RG/LP Dated 13.02.2023 has been

declared as Absolute/Final.
A
7V z
/) o k/mw

(Mohammad Yasin Beigh)
Registrar Administration

R
No: éﬁb/lﬁ;@m/m Dated: | b 09.2025 %/

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

2 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Kasir Mehmood, Advocate
...... for information and necessary action. \

N ad
e

Registrar Administration

Sy )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % % k%

[NO TIFICA TIONJ

No: Z?QY of 2025/RG/LP e MR

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ameen Hussain
S/0 Mohmmad Hussain Rather
R/0O Ratherpora Bumthan Mirbazar, Tehsil & District Anantnag

Vide Notification No. 39 of 2023/RG/LP Dated 10.02.2023 has been
declared as Absolute/Final.

By Order _ )
"
W (P
" T u ru—e‘\ w

(Mohammad Yasin Belgh)

Registrar Admnm;ératlon

no: 60539l % /RGILP  Dated: |55 09.2025

Copy forwarded to the: -

17 Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Snnagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Ameen Hussain, Advocate
...... for information and necessary action. *

T g

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok ok k%

{NO TIFICATION J

No: 24 Q) o of 2025/RGILP  Dated /£ 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Andleeba Tayub
D/0O Peer Mohd Tayub
R/O Furrah, Tehsil & District Anantnag

Vide Notification No. 74 of 2023/RG/LP Dated 10.02.2023 has been

declared as Absolute/Final.
w/t »
(7 i k/w

(Mohammad Yasin Beigh)
Registrar Administration

o el T
No: g@) Sgtﬁ/R/G/LP Dated: Jé_og.zozs 2)/

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

D; CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Andleeba Tayub, Advocate
oL
LMK
) o e )
Registrar Admm;;tr tlog;

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % ok k%

&vo TIFICA Tloﬂ

No: 279 of 2025RGILP  Dated_/b_09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tabasurat Uz Zikra
D/O Muzaffar Ahmad Padder
R/0O Shamsipora, Padder Mohalla, Tehsil & District Shopian

Vide Notification No. 717/2022/RG/LP Dated 30.05.2022 has been

declared as Absolute/Final.
M‘
Ww
o) \0"

(Mohammad Yasin Beigh)
Registrar Administratiy

5 } ket
No: ~/J/RG/LP Dated: 09.2025

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Shopian.

9. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. .

7. Ms. Tabasurat Uz Zikra, Advocate

......for information and necessary action. )

\)J\

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok k%

[NO TIFICA TIONJ

No: 2.9 8 of2025(RGILP Dated_[4 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aaqib Mushtaq Sofi
S/0 Mushtaq Ahmad Sofi
R/0 Baghwan Pora, Noor Bagh, Tehsil Eid Gah, District Srinagar

Vide Notification No. 559 of 2021/RG/LP Dated 03.07.2021 has been
declared as Absolute/Final.

By Order \

gy %W
(Mohammad Yasin Beigh)
Registrar Administration

No:é(? S Z(qq_nﬂ{ /RG/LP Dated: / é, 09.2025

Copy forwarded to the: -

(£ Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
8 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
D; CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Aaqib Mushtaq Sofi, Advocate
...... for information and necessary action. .r’\"
W
i3 b \¢o"

Registrar Administrati&f
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE I

(NO TIFICA TION}

No: £ OO =—of 2025/RG/LP  Dated / 6’ 09.2025

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Sihrul Islam

D/0O Gh. Mohmad Banday
R/O Aripanthan, Tehsil Beerwah, District Budgam

Vide Notification No. 518 of 2021/RG/LP Dated 08.06.2021 has been
declared as Absolute/Final.

By Order e

L
(Mohammad Yasm\3elgh)
Registrar Admmlstrat%

No: MZ/RG/LP Dated: Zé 09.2025

t
Copy forwarded to the: -

1" Principal District and Sessions Judge, Budgam.
2: Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
76 Ms. Sihrul Islam, Advocate

...... for information and necessary action. o

. w
A = \%r
RegistraQ :;:i)(mlmstratlol&/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k%

{NO TIFICATION J

No: Roc |  of 2025/RGILP  Dated_ |G 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rashid Ahmed Lone

S/0 Mohammad Sultan Lone

R/0O Gul Colony, Sector-9, Zainakote, Tehsil Shalteng,
District Srinagar

Vide Notification No. 515 of 2021/RG/LP Dated 08.06.2021 has been
declared as Absolute/Final.

By Order )
! = Y s

i
(Mohammad Yasin Belgh)
Reglstrﬁgimmistratu%n/

No: 405 90— 4FIRGLP Dated: _] b 09.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

2 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rashid Ahmed Lone, Advocate

...... for information and necessary action. )

/fj
CR!
4 O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %k ok

[NOTIFICA TION}

No: 3&@% of 2025/RG/LP  Dated £Z§ 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Yasin Dar
S/0 Gh Rasool Dar
R/0O Magam Astan Pora, District Budgam

Vide Notification No. 755 Dated 30.12.2020 has been declared as
Absolute/Final.

By Order | \
) L/'\%{”W

(Mohammad Yasin Beigh)

Regi }3}? dministratio
Lyt
No: M@RGAP Dated: 2£ 09.2025

Copy forwarded to the: -

1: Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court W|ng Jammu/Srinagar for information and

also keeping record of the same.
748 Mr. Mohd Yasin Dar, Advocate

...... for information and necessary action. A

k/‘ Jfﬁp W—
") o
Registrar dmmlstratlg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® K ok K X

[ NOTIFICATION }

No: E&Q% of 2025/RG/LP  Dated Z(S 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rafiya Ahad
D/O Abdul Ahad Dar
R/0O New Airport Road Humhama, Tehsil & District Budgam

Vide Notification No. 1730 Dated: 17.03.2020 has been declared as

Absolute/Final.
e,
AL o
ﬂ 3 k/’o/d%gw

(Mohammad Yasin Beigh)
Registrar Admlmstratg/

No: é&&-’fﬂz <" /RG/LP Dated: Z£ 09.2025

Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7 Ms. Rafiya Ahad, Advocate ‘

for information and necessary action. Ve
\/%’\{
v \ uf— a

Registrar Administration

Gk
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % K ok ok

[ NOTIFICA TION}

No: Qo@q of 2025/RG/LP Dated /4 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Junaid Amin

S/0 Mohammad Amin Bhat

R/0O Undrooni Kathi Darwaza, Rainawari, Mohalla Ashraf Khan,
Tehsil Khanyar, District Srinagar

Vide Notification No. 857 Dated 18.10.2019 has been declared as

Absolute/Final.
S
ALl \§
-y
k—/\'()/ﬁ

(Mohammad Yasin Beigh)
Registrar Administratiy

Bt g
No: éQéM 3%3 /RG/LP Dated: lé 09.2025

Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Srinagar
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Junaid Amin, Advocate

...... for information and necessary action. /
\/{ 0 - Q

I(l?glstrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k%

(NO TIFICA TION}

No: 204K~ of2025/RGILP Dated_ | 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irshad Ahmad Mir
S/0 Mohammad Maqgbool Mir
R/0 Kanjikulla, Tehsil Yaripora, District Kulgam

Vide Notification No. 753 Dated 19.09.2019 has been declared as
Absolute/Final.

By Order

0
(Mohammad Yasin Beigh)

Regi str@r Admmlstratl %
No: é (ﬁé 1—3! /RG/LP Dated: é 09.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

o CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Irshad Ahmad Mir, Advocate

for information and necessary action. s

N o
m'\/%ﬁ

Registrar Administratioy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ok %

{ NOTIEICA TIONJ

No: 220 0f2025/RG/ILP Dated_ | 5 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faizan Manzoor
S/0 Manzoor Ahmad Misgar
R/0O Sader Bazar Mattan, Tehsil Mattan, District Anantnag

Vide Notification No. 578/2022/RG/LP Dated 27.05.2022 has been
declared as Absolute/Final.

By Order ‘
i a’s

-

-~
(Mohammad Yasin Beigh)

Reggiz?dmi%istratg

No: éOél‘%ﬁﬂ?f]/RG/LP Dated: lé 09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Faizan Manzoor, Advocate

...... for information and necessary action.

oA
wzny
e
Regi;t&ar ;dministratioql;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k ¥ ¥

[No TIFICA TION}

No: 20067 of 2025/RG/LP  Dated (é 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aneeda Jan
D/0 Mohammad Yousuf Ahanger
R/0O Gojwara, Khar Mohalla, Tehsil Khanyar District Srinagar

Vide Notification No. 1804 of 2022/RG/LP Dated 11.11.2022 has been

declared as Absolute/Final.
(Mohar&li\ad/Yas:n Belgh)
Reglstrzr Armmlstratu%

No: é&/ L/ﬁ (// Z/RG/LP  Dated: L{; 09.2025

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

> Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
hﬁ
\/MW

74 Ms. Aneeda Jan, Advocate
...... for information and necessary action.
Reglstrar jdmlmstratl 9
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
LI

[NO TIFICA TIONJ

No: S A  of2025/RG/ILP  Dated lé 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rehana Rashid
D/0O Ab Rashid Mir
R/0O Bonzanigam Tehsil Beerwah District Budgam

Vide Notification No. 2356 of 2024/RG/LP Dated.12.09.2024 has
been declared as Absolute/Final.

By Order

A

(Mohammad Yasin Beigh)

Reggﬁwdministmtiy
No: élé@;&;ﬁe/w Dated: zZ 09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Rehana Rashid, Advocate

...... for information and necessary action. -
L5
; V o
Régistrar .%dministratiog/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok %

{NO TIFICA TION]

No: 20\ of 2025/RG/LP Dated 'L 09.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mehak Mushtaq
D/0O Mushtaq Ahmad Shora
R/0O Zainakot, Mustafabad, Mughal Darbar, Tehsil & District Srinagar

Vide Notification No. 1101 of 2023/RG/LP Dated 02.06.2023 has been
declared as Absolute/Final.

By Order

A

(Mohammad Yasm\gelgh)

Regl‘sérx widmmlstratuy

No: {en\W\-MQ /RGP Dated: \L  09.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Mehak Mushtaq, Advocate

...... for information and necessary action. /,
Reglstrar ;dmlmstratlon




